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This has reference to the 95th Board Meeting held on December 19' 2015' wherein the

lnvestmentPolicyoflRDA|wasrevised.TherevisedlnvestmentPolicYhasfollowingconditions

for the ed3 em r o1
of

for investments:

"Al locati on of Funds

The investible funds of the Authority shall be invested in Fixed Deposits of Nationa lized banks

lnvestment committee constituted by Chairman shall review investment of funds from

time to time.

r Period of investment for Fixed Deposit in PSU bank shall be maximum one year'

o There will not be any restriction of single bank exposure norm'

o The banks shall have CRAR of at least 10%'

The net NPA threshold ofthe banks shall not be exceeding 7'5% for the purpose of making

investments by way of fixed deposits The NPA status should be reviewed quarterly'

rnvestments to be made in a bank which quotes highest rate of interest and needs to
a
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ln view of the above, the following are attached for review by the Investment Committee

1. List of lnvestments made by IRDAI during the year 2OL6,L7 (Flag - A),

2. Details of amount invested in different banks (Flag - B),

3. List of lnvestments matured during the year 2OL6-L7 (Flag - C), and

4. The Net NPA ratios of the public sector banks as on 3L December, 2016 (Flag - D).

Submitted for review by lnvestment Committee
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